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appoint o Commission of Inquiry for the
purpose of making an inquiry into another
definite matter of public importance, na-
mely the working and activities including
publications and gources and misuse of
funds of the Association of Voluntary Ag-
éncies for Rural Deveclopment and other
organisations closely connected with it;

Written Answers

Now, therefore, in exarcise of the po-
wers conferred by section 3 of the Com-
missions of Inquiry Act, 1952 (60 of
1952), the Central Government hereby
appoints a Commission of Inquiry consist-
ing of Shri Justice P, D. Kudal 5 Judge
- of .the Rajasthan High Court,

2. The terms of reference of the Com-
* mision shall be as follows:—

(a) to inquire into the working and acti-
vities including publications, of—
(1) Gandhi Peace Foundation;
(2) Gandhi Smarak Nidhi;
-+ (3) All Indjz Sarva Sewa Sangh;
‘ (4) Association of Voluntary Agen-
for Rural Development; and
(5) Other organisationg closely con-
necteq with the above mentioned
organisations,

t, determine whether they acted in
conformity with their aims and objects;

(b) to inquire into the sources Of
. fundg of the organisations refer-
- red to gbove;

(c) to inquire int, the manner of
wtilisation of fundy and misuse
thereof, if any, by the said or-

G ganisations, with reference to

i ... their aims and objects; and

(d) ty inquire into any such matter as
paay b incidental or relevant to
the above-mentioned mattérs.

3. The headquarters of the Commis-
sion shall be at Neyw Delhi, ’

4, The Commission will complete its
inquiry and report to the Central Gov-
ernment ¢n or before the 31st July, 1982
and may wlso submit such interiin report
Or repOfty concerning such matter or mat-
ters, a5 ¥ may think fit.
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5. And whereas the Central Government
is of opinion, having regard to the pa
ture of the inquiry to be made and other
circumstaiices of the case, that all the
provisions of sub-section (2), sub-section
(3), sub.section (4) and sub-section (5)
of section 5§ of tne  Commissions of
Inquiry Act, 1952 (60 of 1952), should
be made applicable to the Commission,
the Centra] Governmen hereby directs, in
exercise of the powers conferred by sub
section (1) of the said section 5, that all
the piovisions of the said sub-section (2),
(3), (4) and (5) of that section shall
apply to the Commission,
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Cases Registereg for Violation of Domy
Prohibition

3191, SHRI  VASUDERB

PATRA:
KUMARI SUSHILA TIRIA:

Will thy Minister of HOME AFFAIRS
be pleased to state:

MOHA-

(a) the number of cases whith were
registered in the court against viclation
of Dowry Prohibition Act since January,
1985 to October, 1986 in the country and
how many persong were taken into cous-
tody; : W oe T

(b) the total number of dowry deaths
during the period in different States; amd

(c) what action Government hag takea
against the persons concerneq in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) Figures of Court
cases are not maintained by the Central
Government. ‘ .

(b) Available information is given m
the enclosed Statement. (See below).

(c) The Dowry Probhibition (Amend-
ment) Act, 1984 provides for enhanced

i punishment for giving or taking dowry.
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The Act was further amended in 198.6 i
to make the provisions effective and ’

stringant. Minimum punishment for tak-
ing or abetting the taking of dowry has
been raised to § years imprisonment and a
fine »f Rs. 15,000-], Offences under the
Act have been made non-bailable. A new

Statement

1986 ] o Yuesvuns -
Section 498-A IPC provides for punishment
upto three years pesideg fine to the pusbang
or relations of thy husband who cruelly
treatg the woman. Section 304-B, which
has alvo beelt added recently, provides 2
minimym of 7 Years of punishment in
cases of “dowry death”.

- State wise Figures of Dowry Deaths in the Country form Fantary, 1985 to
October, 1986

Dowry death figures from January, 1985

Union Territories
23 Andoman & Nicobar Islands
24 Arunachal Pradesh

. SL States
- No. to October, 1986. ’
_1-, ; ~3,_ e
1 Andhra Pradesh 212V Upto August, 1986
2 Assam 6 Upto July. 1986
3 Bihar 40 Upto June, 1986.
4  Gujarat 16 Upto June, 1986
5 H;‘xryana . . . 130 Upto September, 1986
& Himachal Pradesh 6 Upto September, 1986
7 Jammu & Kashmir Nil for 1985 not available from§
: January, 1986 to Oct. 198 . -
8 Karnataka 72 Upto September, 1986
9 Kerala 7 Upto August, 1986
1Q Madhya.Pmdcsh .. Upto July, 1986
11 Mnharashira 178 Upto April, 1986
12 Manipur . ‘ Upto October, 1986
13 Meghalaya . . . ., Upto August, 1986
14 Nagaland Upto September, 1986
. 15 Orissa 6 Upto July. 1986
16 Punjab 51 Upto August, 1986
17 Rajasthan 93 Upto Sceptember, 1086
18  Sikkin Upto August, 1986
19 Tamil Nadu 29 Upto August, 1986
20 Tripura Upto September, 1986
21 Uttar Pradesh 633 Upto August, 1986
22 West Bengal 113 Upto June, 1986

Upto August, 1986
Upto April, 1986




written Answers

[RAJYA SABHA]

to Questions 216

1 2

3

25 Chandigarh . .
26 Dadra and Nagar Haveli .
27 Delhi . .

28 Goa, Damn a~d Din

29  Laksha lweep

30 Mizoram .

31 Pondicherry

2 Upto O:tober, 1986
. Usto O:tob:r, 1986

72 Upto Q:tob:r, 1986
Upto O:tob>r. 1986
Upto October, 1986
Upto Sepiember, 1985
Upto O:ztober, 1986
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Setting up of clectronic exchange manu-
acturing uni¢ at Bangalore

3192. SHRI VEERSHETTY
MOGLAPPA KUSHNOOR:

SHRI H. HANUMANTHAPPA:

Will the Minister of COMMUNICA-
"TIONS be pleased to state; -

(a) whether Government have decided
to set up one more glectronic exchange ma-
nufacturing unit at Bangalore, if so, what
are thg reasons for delay in taking up the
project; and :

(b) what is the cost of the project
and when it is likely to be taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SANTOSH MOHAN DEV): (a)
and (b) Government have approved a
proposal, in principle for setting the se-
cond Digital FElectronic Switching equip-
ment factory at Bangalore under Indian
Telephone Industries Limited in replace-
went of the existing Crossbar and Strow-
ger factories at the existing site,

The various aspects of implementation
of the decision gre under consideration.
.

beviation of Financial ggsistance by
Planning Commissjon

SHRI VEERSHETITY
MOGLAPPA KUSHNQOR:

SHRY H. HANUMANTHAPPA:
Wil the PRIME MINISTER be pleased
to state:

(a) whether it is 5 fact tha; the pattern
of plap assistance is decided by the Na
ttonal Development Council, before finaljs-
ing every Five Year Plan; and

(b) it so, whether it is algy a fact (hat
‘the Planning Commissoin, at times, (evia-

3193,

ted from the patterp decided by the Na-
tional Development Council and has given
plan assistance and other financial assistan-
ce to different States by using their dis:
crebionary powers if so, what are the de.
tails in this regard? .

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI

SUKH RAM). (a) Yes, Sir.

(b) No, Sir. The Planning Commission
does mnot have discretionary powers 10
allocate Centra] assistance ty States for the
Five Year Plan outside the pa'tern appro-
ved by the National Development Counr-
al.

heating by candiadte; in UPSC
Exams, .

3194, SHRI K. GOPALAN:
SHRT V. GOPALSAMY:
What the PRIME MINISTER be pleas.
ed (g state.

{a) how many cases of cheating by
candidates in UPSC exams. jnciuding mis-
representations were detecteq during the
fast three vears;

(b) the names of the candidates and

action taken in, each case; and

(cy what steps are being taken to pre-
vent recurrence of such events?

THE DEPUTY MINISTER T™N THE

MINISTRY OF PERSONNFL. PUBLIC

(iRTEVANCES AND PENSIONS (SHRY
BIREN SINGH ENGTD: (2)

1983 o 35.
1984 37.

1985 39.



